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IN THE CENTKAL ADMINISTRATIVE TRIBUNAL : HYDEKABAD BENX

AT HYDERABAD -

0.A.NO,70,/92 omsh 13|41 - Date of Order: 31,1,1992,
BETWEEN s
D.T.Krishna Murthy .« Applicant

AN D

1, FA & CAO, Scouth Central
Railway, Rail Nileyam,
Secunderabad,

2, General Manager,
South Central Railway,
Secunderabad,

3. Railway Board rep, by
its Secretary,
New Delhi.
4. Union of India rep by
its Ministry of Railways,
New Delhi, e« Respondents,

Counsel for the Applicant «e Mr,3.,Narasimha Sarma

Counsel for the Respondents . Mr.Nv.Ramana,S-tv m’\ﬂ '

CdﬁAM:
Hon'ble Shri T.Chandrasekhara keddy, Member (Judl,)

This is an application filed under Section 19 of the
Administrative Tribunals Act by the applicant herein to
direct the respondents to fix the pay of the applicant at
R5.620/~ instead of #s,560/- with effect from 2.1.73 and fix
the ﬁgy of the applicant @s on the date of retirement for the
purpose of re-fixation of pension and other retirement

benefits,

2, Heard Mr.B.Narasimha Sarma, Advocate for the épplicant
and Mr,V.Kajeswara Rao for Mr ,NV,.hamana, Advocate for the

Kespondents,

Contd....tz
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Copy toi-

1, FA & CAO, South Central Railway, Rail Nilayam, Sec=bad,

2. General Manager, South 9entral Rajilway, Sec=bad,

3, Secretary, Railway Board, New Delhi.

4, Union of India represented by its Minlstry of
Railways,rNew pelhi,

5. One copy.to Shri, B,Narasimha Sharma advocate,
H.No.3-6-799, Himayatnagar, Hyd-bad.

6. One copy to Shri, N.V.Rafmana, SC for Railways, CAT, Hyd.

7. Cne spare copYé—/’////Ba’

Rsm/-
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IN [SHE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD.

OQAQ S.RQ NO. 2196 Of 1991.
Between Dated: 20,12,1991,

D.T.Krishna Moorthy caa Applicant,
And
1. FA & CAO, S.C.Rallway, Rail Nilayam, Secunderabad.
2. General Manager, 5.C.Rly, Secunderabad. ,
3, Rajilway Board represented by its Secretary, New Delhi,
4, Union of India represented by its Ministry of Railways, New Delhi.

ven Respondents,
Counsel for the Applicants : Shri. B.Narasimha Sharma,”
Counsel for the Respondents ¢t Shri., N.R.,Devraj. .

CORAM:
Hen'ble Mr, T.Chandra Sekhar Reddy, Judicial Member:

The Tribunal made the following eorder:=

quf this matter was taken up neither the applicant nor his
counse%(;:esent. There is no representation on behalf of the
applicant, Mr, N.R,Devraj, counsel for the respondents present-
Heard Mr. N.R.Devréj. In view of our orders dated 17,12,1991

this 0.A, is rejected, £::::? 15_1r’____

Deputy Registrar(Judl,) —
2o [9:7/
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Copy tote

1, FA & CAO, South Central Railway, Rail Nilayam, Secunderabad,

2+ General Manager, South Central Railway, Secunderabad,

3. &ecretary, Railway Board, New Delhi,

4, Hinistry of gailways, Union of India, New Delhi,

5« One copy to _hri, B.Narasimha Sharma, 3-6«7%9, Himayatnagar,Hyd.

6, One copy to hri. N,R.Devraj, Addl,CGSC. CAT.Hyd.

7. One spare COpYe. ~

Rsm/-
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TYPED BY . COMPARED BY

CHECKED BY APPROVED BY

IN THE CENLRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDBRABAD

THE HON'BLE F
AND o o
THE HON'BLE MR. M(J) \
. o
1 At -
" THE HON'BLE ME. R_RALA 1erMANIm=M(A)
_ : AND ' C
THE HON'BLE MR,/ ' C/@ndha Seechsr tottigq( g "
.l o L /’ T
oaress 204! Yoo, /
— .
ORDER/ JUDGMENT T
Mo e AR s Bre i DO,
q .
O.AZNO. Q/ 9é/a/s
'Q_'He-_.. ‘ s e g,_"F—P-_NU_—_'—',.- > - . ._—)_ I

Adnitted and Inter

Issued.
Allowd.

. . . . . 1 ¥ ,QFJCH-
Disposed of with diXe@WBERABAT f_
—pismissed. .

Dismissed as withdrawn,
Dismissed for Default.
M.A.Ordered/Re jected -

wie-order as to costs.





